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DATE OF DECISION .8,2,04

e Shri $,C.Sharma.__....:o-i---e Potiticner

________ Shri P.G. Zare, ... Advocats for the Petiti
Varsus

,mn_____,jngflffi_;ndla through i Rospondent

.

Advocate for the Respondant(s)
COR&K
The Hon'ble Shri Justice M.S. Deshpande, Vice Chairman,
4 The Hon'ble Shri | |
1, ohether Henorf>2§/;;’locel naners may ke allowed to se2
the Judgemept™ ¥ : ‘ '
B B / : I’\/Q .
2, To be referred to the Heporter or not ?
3, whether their LordShips “isk 2o see the fair cpay‘of
~ithe Judgsman ' :
4.

N3/
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General Manager, Central
Railway,Bombay V.T.

Jhether it nceeds 1o be Cer'luLud to other Bemches of
Ll"‘ Trl}‘Ulndl ? \/‘)

(M.S. Deshbande)
Vice Cheirman.
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CENTRAL ADMINISTRETIVE TRIBUNAL
BOMBAY BENCH

... Applicant,

V/S0

Union of India through

General Manager,

Central Railway, .

Bombay V.T. cee Respondenﬁ}.

CORAM: Hon'ble Shri Justice M.S. Deshpande, Vice Chairman,

Shri P.G. Zare, counsel
for the applicant,

Shri J.G. Sawant, counsel
for the respondents.

ORAL JUDGEMENT | Dated: 8.2.99)

{ Per Shri M.S. Deshpande, Vice Chairman |

The applicant was in Government
service and retired on 31.5.,93. Disciplinary enquiry

pending agaiﬁst him at the time of retirement was
continued, The Enquiry Officer has made a repoft

on 17.5.93 and the applicant has furnished his
explanation on 31,5.93 to the Disciplinary authority.
The grievance of the applicant is tha most of his
retiral benefits have been withheld by the respondents.
Shri Sawant, learned counsel for the respondents

states that except the D.C,R.G. and the commuted

value of pension, &all other entitlement of the applicant

as well as the monthly pension has been paid to him.

2. Shri Sawent submits that the two

‘amounts relating to pension and D,C.R,G, have not

been paid because the President will have to take
a decision regarding the penalty to be imposed on himg)
because he has retired from service and that it will “

take sometime for the President to take a decision,

though all the papers have been submitted to the

President,



- ?“’

© ...

3. In these circumstances the only order

that can be made in the present case is that the
T o s Yo o~ )

President _shait take a decision within three

months from the date of receipt of this order.

With these directions this application is disposed

of. No order as to costs.

(M.S. De&shpande )
Vice Chairman
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CENTRAL ADMINISTRATIVE T RIBUNAL
BOMBAY BENCH :

C.P. 75/94 in
Original Application No,1140/93 )

C.P. 74/94 in
Original Application No, 1218/93

 on T O A g et i SIC S TR SAEET PV ST GO G . T 0w S S i ) gy O

Tribunal's order Dated: 19,8,94

Shri P.G. Zare, counsel:for the
applicant. Shri S5.C., Dhawan, counsel for the

respondents.

Applicant hes filed CP for non compliance
of the order of the Tribunal; Gonsidering the facts
and circumstances}of the casiiTribunal had directed
the respondents to request the President to take a
decision within threé months from the date of receipt
of this order, A¢cordingly the O.A., was disposed of,
The learned counsel for the pespondent submits that
all relevant documents have been forwarded to
Railway Board on 7.6,94, However the papers are to be
routed throhgh Railway Boerd to the UPSC and then to the
President, Acéordingl% he prays for six monthgrtime
to implement the judgement of this Tribunal. Four
/

months

Ligt the case on 24,12,94 for orders on C.P,

N i i y -

(M.R. Kolhatksr) ' (B.S. Hegde)
Member (A) : Member (J)

time granted from today. M.P. stends disposed of,



